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or its • cxternal extension' is involved in the 
area transfer. Hcads of Telecommunica-
tion Circles and Telephone Distticts can 
also sanction telephones in deserving cases 
on merits at their discretion from the 
'OYT.SpcciaP and 'Non.OYT·SS' priority 
categori eSt Other descrving Cases ~an be 
sanctior.ed from the Headquarters Office 
on out-of·tllrn basis. 

Public Telephone Booths in Metropolitan 
Cities 

4876. SHRI E S.M. PAKEER. 
MOHAMEO : Will the Minister of COM· 
MUNICATIONS be pleased to state the 
number of public telephone booths fune· 
tioning in the four mctropolttan cities? 

THE MINISTER OF S rATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM N.J\VAS MIRDHA): 'Iht 
number of Public Telephones futlctionirg in 
the four mctropoJjliln lilies us on bot 
March, 1985 are given brJow : 

Bombay 

Calcutta 

Delhi 

Madras 

6625 Nos. 

.955 NOR. 

3782 Nos. 

877 Nos. 

Some of these telephones have been pro-
vided in booths, whit e others me without 
them. 

Allotment of Petrol pumps to 
Unemployed Graduates 

4877. SHIH E.S.M. PAKEER 
MOHAMED: Will the Minister of PET· 
ROLEUM be pleased to state : 

(al the general policy for sanct ioning 
petrol pums in the cities and rural areas; 

(b) whether Government have Qny 
s,~hemes. to allot petrol pumps to unemplo-
Yed grad\.iates. if so, the details thereof ; 

(c) whether Government propose to 
give a!lY fi~ancial aids to the entrepreneurs; 
a~ 

(<1) 'if so, the details thereof? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI ' 
NAWAL KISHORE SHARMA): (:I) and 
(b) Oil Indus'ry conducts survey periodi .. 
cnl~y to identify loc4.tions in urban and 
rural areas for opening new retail outlets 
(~tro)/djeseJ pumps) b,ISC(': on the pres. 
cnb~d voJume·dis~arce norms. The loca-
tions so identified are inc1t:ded jn the OH 
Jnduslry"s Marketing I>lun on a year-to .. year 
basis in a pha!=ed manner. According to 
norms, 40% of new oullets are to be 
opened in Tura I arc as as lo\\' cost outlets. 
Under the exbring guid~lincs'l 25 i~ of the 
dcCJ I el ships of tile OJ} comrades arc re5cr .. 
Vt~d for unempJoyed graduates (u.a.). 

(c) and (d) The Reserve B;:llk of India. 
in con~ll)tatioJ\ with th~ Ojl Industry, has 
formulated a scheme for providinr. finnncial 
assistnncl' to the dca1n~/dhtIiblltOrs selee-
teu under lhc Social Ohjcdivc Cattgorics 
which indude 1h(' U.G. category. Under 
this scheme, loans c~.n br gruntt'd by a)] 
Public Sector (Na ti()Jl~ I i~ed) Hanl; s on cor. .. · 
cl.:s~iollal ternlS both for working capital as 
well as term loan to lhe extent (11' 75 % of 
the tolal requirements. nro~l(lly, credit 
facilities can be gi'fcn for (I) purchase of 
stock in trade i.e. petrol, diesel and (ij) 
purchase of n1U1.:hinery/equipnit:nt for con-
ducting the business nnd construclion of 
building. 

Ceilin~ on PfDsion of .ludges 

4878. SHRI SOMNATH RATH ; Wi)) 
the Minister of LAW AN£) JtJ:-,TICE be 
pleased to ~tate : 

(a) whether Governmen t have consi. 
dered the suggel'tion m~ldc by the Supreme 
Court for removing the ceiling on the pen· 
sion of Judges, while di~posin~ of a. wlit 
petition filed by a retired Jl.ldgr, of the 
Delhi HiVh Court; and 

(b) if so, what action Government 
propose to take in this rel!ard ? 

THE MINISTER OF STATE IN THE 
MIN1STRY 01,' LAW AND JUST1CE 
(SHRI H.lt. BHARADWAJ) : 'a) and (b) 
Certified co'py of the Order deli vered by the 
Supreme Court in \he writ petition filed by 
a retired JU~le of Delhi Higb Court. 
whertin the Supreme Court has maGe a 




